
Ceo t ra 1 Adm i n i s t rat i ve Tr i buna 1 , Pr i nc i pa I Bench

nriainal Anpl ication No.17?9 of 1999
(3 M. A. 1692/99 in M. A. 1898/99

M.A.No.1899/99

New Delhi , this the 27th day of October,2000

Hon'bie Mr. S. R; .Adige, Vice Cha i rmanC A)
.  Hon'bie Mr.Kuidip Singh,Member (J)

1 .Al i India Scheduled Castes and Scheduled Tribes
Rai lway Employees Assooiatson,
Muradabad Diyision through
Branch Secretary Shri Sher Singh ̂
opp. Rai lway Station Moradabad (UP)

2.Kishan Lai S/o Shri Rama
Driver 'A'
Loco Shed,Moradabad

3.Dhara-m Singh S/o Shri Basatit r-vam
Dr i ver "" A ' .
Loco Shed,Moradabad

4.Pritam Saran S/o Shri Haridass
Guard 'A'' Special ^ .

■4 N. R1 y . S t a t! on, Mo r adabad • -PP' ' - -
. V

{.By Advocate - None)

Versus

1 .Union of India through
the -General Manager
Nor thern Rai I way,Baroda House
New DeIh i

2.The Secretary,
Rai lway Board,Rai l Bhawan
New Delhi

3.The Divisional Rai lway Manager,
Northern Rai I way,Moradabad Division
MoradabadCUP) - Respondents

(P.y .Advooa t e - Sh r i B . S . Ja i n )

O R P E R(OR.AL)

By Hon'bie Mr.S.R.Adiae. Vice Chairman(A)

None appeared for appl icant when the case

was cal led out in the second round. Shri A.K.Trivedi ,

proxy counsel for Shri V.P.Sharma had appeared in the

first round. Shri B.S.Jain, counsel for respondents

appeared in the second rou.nd.

n



2 , App ! i csn t s 1 nipusn rsspondsn t s

dated 15.5.98 (Annexure A-1) and circi

£l. W . w W I A 0 n 0 X Li ? 0 .H — '

r.-.i i 1 r

a

3. The aforesaid clrcuiar dated 20.5.99 is

h a s e d u p o n the ear!ie r o ? r ouI a r dated 15.5.93. T h e

aforesaid circular dated 15.5.98 had been chal lenged

India SC/ST Ra i I way E.n^:ployees

New Delhi vs. UOI through the G.M.,Northern

Ra i I way, Baroda House, New Delhi S. ors. ) and other

connected cases, which had been heard by this very

B e n c l~j a n d b y o u r o r d e s dated 10.8.2000, the c h a I I e rs g e

to the aforesaid circular dated 15.5.98 had been

d ! sn"! i ssed and its I ega I i t y was uphe I d.

4. The aforesaid rul ing dated 10.8.2000 is

spuarely appI icable in the present case and under the

Cr f'cunistances, tne presc*:t 0..A. is aiso oisnjissed.

t -i

(S.R.Ad i ge)
Vice Chairman(A)

(Kuldip Singh)
Member(J)

hdI nosu/


